CENTRAL AGMINISTRATI VE TRIBUNAL P RINCIF AL BENCH
0. a.No.8657/98

nd

‘New Oslhi 3 this the <7  day of December, 1998,

HOM *BLE MR, S, Re-ADIGE, VICE CHAIMaN(a)

1.5hri Mahendra Singh,
$/o shri Mohan Lal,
R/U Block NG.B, Qr.NO.gD’

Gegta Mlony, -
DBlhi"310

2, shri 8hsguan Singh,
/o shri Ghansi, ‘
Rlo D=1, House No.231, Maden Giri,

Neow Dglhie

3,- shri Ram Nargyan, .
5/o shri Chunni Lal,

¢/o shri' Radhey Kishan Meena,
RzC-10-1/p, Vijay Enelave,

. Palam Roady ' _
. New DBlhi N eoss pplicant,
{(By adweatas shri nN.N,Shama)
| | Varsus
1, Union of India,
through ‘

Jhe. Secretary, .
Mirnistry of Dafence;
- Sauth Biock, -

NGU Dglhio

2, The Chiefof AImy Sﬁaff,
. Amy Headguarters,
DHR,
Post Offica,
New Delhi,

3

, 3. The Auarter Master Gm'eral,-
Warter Master General Brach,
( in respect of Disbaded: 3 #D, ASC,
Mathura), ‘ ‘
Army Headquarters,
NHg, - .
Post O0ffice,

New Delhi, . eeos RBSpONdents,




4, shri Mangtoo Ré'n, ;

Maz door(Civilian),
/o shri Mani Rem,

HeNo .222/59 , Sukhdev Nagar,

Post Office-Krishna Nagar,
Mathura ~2810604,

C/o Commanding Officer, 338(1),
Supply ODepot,
Mathura=-Cantt,

5 Shri Hire Lal,
Mazcbor(Civilian),
s/o shri Khirkiya,- S
Office of -the Commanding Officer, ) i
338(1) supply Depot, ASC, Mathura=Canttd

R/fc Vill. namodar Pura,
P.C. Vete ri‘nary 0311 ege’ . ‘
Mstt.Mathura(lp) sees0 R@SpONdents,

(BY adwecate: shri R,P .Egaru'al Ve

0.RNER

HON 'BLE MR, 5, R.ADLGE, VICE CHALAMAN(n),

'ppplic ants seek regularisation against
group 'D' posts uwith effect from the date
Respondent No. 4 was regularised, with con sequential

benefits, 7 ‘ ‘ : -

2, _D‘Dplic:an‘ts auer_thaﬁ one of ghem Was
engaged in 1978 and the other tw in 1980 as daily
uages.‘ g‘ seniority list of daily wage's employees

‘was draun wp in gpril,1982 in which appli cants
f‘eetured:at Sl .Nos,.8,11 and 1 réSpectiuely. I
Board of officers met on 1.3.82 for regule;risation
of daily wages employees.  fpplicants' cases were
-also .mnsidefad, but tﬁey were held unfit for
regularisation ., mpplicants contend that * slthough
another daily wage employee ons .R‘am Chand was also
hel d- unfit for regblérieation, he was subsequently
r_egulari'sed and died in ‘service és 2 paemeanent
Mazdoor (Growp D! employ se) on 284 5,92, upon. which his
/1

-



-3 -

his son was also given compassionate appointmen'ﬂ."
Abplicants‘stéte'that thay were verbally disengaged
on 30,4.82 and won this arbitrary action, they
approached the asstt. Lzbour Dommissicner(Central},
Mathupa won which intervention they uere
reemploy ed on 159'9;85 as daily wagss, but Wars
again’ tz‘arfn"inated verbally on 31,8.68, They wars
again reemployed as d'ail“,‘l Wages wWee.f. 1-.7.93, and
upon the closure of 3-Reserve Petroleum Nepot, while
other staff working there were abso rbed el ssuhers,

applicante were again dissngsged verbally on 10.3.55.

3o -Tuo out af the 3 applicants had filed 04
No.1557/93 against their disengagement in 1988
which vas dismissed on grounds of limitation vide

ordefs dated 26,10.94 7(Annexuneu-g'/10).

\
4, After their stubsequant dissngzgement in

March, 1995, they filed 04 No.392/97, but the 04 '
was di smiSSQd as withdraun by order dated 23%.1.98

Upon prayer made by applicants_' counsel to witndraw the
.G'E\ in order to pursus the matter with the depsrtment
with liberty o come agein if spplicants still had s
grievancé, which iiberty wes gréntad to them in

accordance with 13w

S fpplicants now stats that thsir repesated
representations not havs met with satisfactory r93pon3 g,

they hawe been eompelled to file this 04,

6. I have haard noth sidesy

7s - It is not deniad that spplicants heve woiked

uith respondents in the past. Under the circumstances

/v L
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